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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION 737 OF 2022 
IN THE MATTER OF: 
AMIT AGGARWAL 

VERSUS 

DELHI DEVELOPMENT AUTHORITY & ORS. 

...APPLICANT 

MOSTRESPECTFULLY SHOWETH: 

..RESPONDENTS 

STATUS REPORT/ REPLY IN COMPLIANCE 

DATED 27.09.2024 PASSED BY THE HON'BLE NATIONAL 
GREEN TRIBUNAL IN OA 737/2022 

OF ORDER 

1. That status report is based upon the records maintained by the 

Respondent (Delhi Jal Board). It is submitted that the No Objection 

Certificate (NOC) for the Smriti Van Vasant Kunj lake project was 
granted by the Delhi Development Authority (DDA) on May 21, 
2019. This allowed the Delhi Jal Board (DJB) to revive the water 

body at its own expense, with the understanding that DDA Would 
continue to use the treated water for horticulture purposes. 

2. That a request of rejuvenation of the Smriti Van Lake, Vasant Kunj 
along with DPR was received by the DJB to provide the gap 

funding and to secure permissions from DDA by the Rotary Club 

Delhi (An Organization working on rejuvenation of lakes in Delhi). 
3. That a Detailed Project Report (DPR) prepared by M/s INTACH 

was received via the Rotary Club on June 28. 2021, and later 
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approved by the competent DJB authority on September 10, 2021. 
The approval was for 1,100 KLD, based on treated effluent 

parameters suitable for horticulture: Biochemical Oxygen Demand 

(BOD) of 30 mg/L and Total Suspended Solids (TSS) of 50 mg/L, 
as specified in DDA's NOC. Copy of NOC dated 21.05.2019 and 

DPR is attached herewith and marked as ANNEXXURE A-1(Colly). 
4. That on the basis of the above Delhi Jal Board on its own has 

completed and commissioned the 1,100 KLD DSTP (Decentralized 
Sewage Treatment Plant) on October 20, 2022. The plant continues 

to meet the BOD and TSS parameters as specified in the NOC. 

5. That a Memo of Understanding between DDA and DJB was signed 

on April 10, 2023, to rejuvenate lakes and water bodies belonging 
to DDA. It is pertinent to mention that According to clause 3.1.4, 

DDA would handle any legal issues arising from this MOU and the 

present OA was filed on September 25, 2022 by Amit Aggarwal, a 
local resident, against DDA before the Hon'ble National Green 
Tribunal (NGT). It is also pertinent to mention that while entering 

into Memorandum of Understanding Respondent no. 1 DDA did not 

disclose to DJB about the present case pending before the Hon'ble 

Tribunal. Copy of the MOU dated 10.04.2023 is Attached herewith 

and marked as Annexure A-2. 

6. That On May 11, 2023, DDA informed DJB of their completion of 

the in-situ ecological rejuvenation of the lake on April 29, 2023. 
7. It is respectfully submitted that the DSTP was intended solely for 

the treatment of stormwater/waste drainage and not for the 

treatment of sewage. However, sewage from nearby multi-storey 
buildings located adjacent to Smriti Van is flowing into the pond. 
The land on which these buildings are situated is owned by the 
DDA, and the South-Central Mehrauli Ridge area is also nearby. 
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The DDA must determine the feasibility of providing sewer 

services. The sewage currently flowing into Smriti Van Park, which 
previously disposed in Machhali Talab, needs to be diverted away 
from the park by the DDA. 

8. That vide letter dated 05.03.2024 DDA informed DJB that the 
DSTP is not functioning properly and requested DJB to stop 

sewerage flowing into the pond or otherwise handover the DSTP to 
the DDA Letter Dated 05.03.2024 is Attached herewith and 

marked as ANNEXURE A-3. 

9. That vide letter dated 26.03.2024 DPCC in compliance of order 
dated 29.01.2024 informed DDA to take remedial measures to 

ensure that untreated water/ sewage doesn't flow into the pond. It is 

pertinent to mention DPCC also observed that there is drain in park 
coming from the locality nearby wherein garbage and plastic waste 

is also coming with sewerage. It is humbly submitted that the DSTP 

was intended solely for the treatment of stormwater/waste drainage 
and not for the treatment of sewage, garbage coming from the 

locality nearby. Letter dated 26.03.2024 is Attached herewith and 
marked as Annexure A-4. 

10.It is pertinent to mention that the DJB communicated to DDA on 

April 3, 2024, about damaged screens allowing garbage into the 
DSTP, negatively impacting functionality of the DSTP On multiple 

occasions (April 19 and May 1, 2024), DJB reiterated to DDA the 

necessity of maintaining the Machhali Talab and managing sewage 
inflow to preserve the lake's ecological health. Several times DJB 

has asked DDA and requested them to give details of the concerned 
officer of DDA to handover the DSTP but no steps has been taken 

by DDA. Despite repeated requests, DDA has not completed the 

handover process for the DSTP. Letter's Dated 03.04.2024, 
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19.04.2024, 01.05.2024 is attached herewith and marked as 

Annexure A-5 (Colly.). 
11.lt is pertinent to mention that on May 9, 2024, DDA assured DJB of 

scheduling a joint inspection to facilitate the DSTP handover, but 
no date has been set. On 14.05.2024 DJB highlighted to DPCC and 
DDA that the untreated sewage from nearby residential areas is 

worsening the situation, and it falls under DDA's responsibility to 
address this as they own the land. Letters dated 09.05.2024 and 

14.05.2024 is attached herewith and marked as 

AnnexureA-6 (Colly.). 

12.That vide letter dated 23.08.2024, DJB requested DDA to share the 
affidavit filed by the DDA in the current case. The DJB also 

emphasized that, due to the ongoing work of cleaning and 
bioremediation of the pond being undertaken by the DDA, it would 
not carry out any work within the pond to avoid duplication of 

efforts and to ensure that the benefits of the ongoing remediation 
process by the DDA are not lost. Furthermore, the DJB clarified 

that shifting the responsibility/onus of lake remediation to the DJB 

based on the signed MoU is unfounded, and no further 
correspondence on this matter will be entertained. The DJB 

reiterated that the transfer of the DSTP is still pending despite 

multiple requests made through letters and urged the DDA to take 
necessary action promptly to assume responsibility for the installed 

DSTP. Letter dated 23.08.2024 is Attached herewith and marked as 

Annexure A-7. 

13That in compliance of order dated 08.07.2024 a joint inspection 
was carried out and DPCC filed a report dated August 28, 2024, 
showed that the DSTP's treated water did not meet the standards. 

Additionally, untreated sewage continued to flow into the pond, 
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affecting the water quality. DJB clarified that these issues stem 

from untreated sewage inflows that DDA must rectify. DPCC 

Report dated 28.08.2024 is attached herewith and marked as 

Annexure A-8. 

14.That vide letter dated October 18, 2024 DJB informed DDA that a 

baffle wall built by DDA to stop discharge of untreated water led to 

sewage overflow and degraded DSTP performance. It was further 

informed that DSTP was intended solely for the treatment of storm 

water/waste drainage and not for the treatment of sewage from 

residential buildings. Letter Dated 18.10.2024 is attached herewith 

and marked as Annexure A-9. 

15.It is pertinent to mention that DJB informed DDA on October 30, 

2024, that the rejuvenated water bodies, including Smriti Van, 

would be handed over for future maintenance to DDA. Letter Dated 

30.10.2024 is attached herewith and marked as Annexure A-10. 

It is humbly prayed that DJB has no role in the captioned matter and may 

be exempted from the present litigation. However, the respondent is ready 

to abide by the directions passed by the Hon'ble Tribunal. 

Ravindra Kumat Lakhera 
Chief Engineer (Water Bodies) 

Delhi Jal Board 
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No: F-39-CC-5Hort. )2018-19341 

To 

DELHI DEVELOPMENT AL THOITY 
SUPERINTENDING ENGINEER CIN0. IK L-5 

(HORTICULTURE), E.AST ZOONE, VAVUNA SPORTS COMILEX 

GATE NO.-1, SURAJ1AL, VIIAR. NW DELII1-92 

E-msil:- suptdcc5rmail.com, vcecs e dda.orr. in, Cost.: 01|-40314I73 

Sh. Rakesh Sahnn, 
Superintcnd1ng Engincer (South). 
Delh1 Jal Board. 

Govt. of NCT of Dclbi, Jal Sadan. 

lajpat Nagar. New Delhi. 

Sub:- N.O.C. i respect of Smriti Vao V'asant Kunj Lake. 

Copv to : 

7 

As per discussion held betwcen (E (SZDDA and Sh. Shalabh Kumar member DJB it: 

infomcd that DDA has no objevtion for DJB to carry out the revival of Smriti Van Water Bou 

Jl their own cost However the water wi! continuel to be used by DDA for HortICulture 

purposes 

2. EMDDA, for kind intormation 

PC (Hort.). DDA for kind infomation 

I Honble Chairman Monitoring Committee, Room No.-69, India Intemational Centre. 

Lodhi Road. New Delhi-tl0003. for kind infomation. 

OSD to VC, DDA, for kind infomation. 

S. CEDJB. for kind infomation. 
6. CE (South Zone) DDA. for kind information please. 

SECC-15.DDA, for kind information. 

Jhroub 11a! 

Datc 

8. FESD.-3.DIDA. for information. 

9. Guard File. 

6 

(Er. LaKmi Narain) 
Superiatending Engincer 
Civil Circe-S (Hort. VDDA 

(Nodal Officer, Water Bodies) 

Superintending Eagiseer 
Civil Circlk-S (HeryDDA 

(Nodal Otcer. Water Bedir" 
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Rotary 
DISTRICT GOVERNOR 
Rtn. Sanj Rai Mehra 2020 - 2021 

PRESIDENT 
Rtn. Dr Ganesh K Mani 

(Podmashri Recipient) 

VICE PRESIDENT 
Rtn. Vineet Sood 

SECRETARY 

Rtn. Padmini Parameswaran 

JI. SECRETARY 
Rtn. Mohit Luthra 

TREASURER 
Rtn. O.P. Manchanda 

auB TRANER 

ROTARY CLUB OF DELHI CENTRAL 

PDG Dr. N. Subramanian 

PRESIDENT ELECT (023-2032) 
Rtn. Dr. Harvinder Popli 

SGT. AT MS 
Rtn. Mukta Raghunath 

To 

of the Memb 

a 28.06 2) 

V.K. Gupta, Member (WS) 
Delhi Jal Board 

Dear Sir 

Varunalaya Complex, Staff Colony. 
Block E, Jhandewalan Extension, 
New Delhi- |10005 

District 3011 

Sub: Rejuvenation of Smriti Van Lake, Vasant Kunj 

S No 

Rotary Club of Dellhi Central is a voluntary organization trying to contribute to the 

welfare of society over several decades and has prominent members of society in the 

organization. 

2. 

Currentty, we are working on rejuvenation of lakes of Delhi. Our knowledge partner, 
INTACH, has prepared a DPR for revivai of Smriti Van Lake, Vasant Kunj. 

As the budget is beyond our modest means we would request DJB to provide the gap 
funding and also help us secure permissions from DDA to take up the project. The 
capital costs and O&M costs anre provided in the tables below. Rotary Club of Delhi 
Central would be able to meet Rs. 20 lakhs of the capital cost initially. 

1. COST ESTIMATION For Wastewater Treatment 
Item 

I. Setling Tank P-l 

Filtration Channel P-2 

3. Modifications to Existing Tank 

s Aquatic Plant Wetland 

Rotary Opens 
Opportunities 

Qty 

ROTARY/DJB28/JUNE21 

I No. 

No. 

R.J. PRESIDENT 

Holger Knaack 
2020- 2021 

1 No. 

Rate |INR. Amount |INR) 

Is,00,000- IS,00,000/ 

2,67,284/ | 2,67,28W 

1,77,503/- 1,77,503/ 

Emall 1D: gkm@ganeshmani.com Emall ID: padmini.param@gmail.com 
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Rotary 
DISTRICT GOVERNOR 
Rtn. Sanjlv Ral Mehra 
2020 - 2021 

PRESIDENT 

Rtn, Dr Ganesh K Mani 
(Podmashri Recipient) 

VICE PRESIDENT 

Rtn. Vineet Sood 

SECRETARY 

Rtn. Padmini Parameswaran 

JT. SECRETARY 

Rtn. Mohit Luthra 

TREASURER 

ROTARY CLUB OF DELHI CENTRAL 
District 3011 

Rtn. O.P. Manchanda 

aUB TRAINER 
PDG Dr. N. Subramanlan 

PRESIDENT ELECT 2021-20221) 
Rtn. Dr. Harvinder Popli 

SGT. AT ARMS 

Rtn. Mukta Raghunath 

4 Lateral Baffle Channel with Coir 

Log Filters P4 

Total 

5. Project 

Supervision 

Management 

Grand Total 

Sludge Removal From Lake 

2. Desilting of Lake Along Edges 

Total 

and 

I No. 

3. Disnantling Boundary Wall Around Lake 

Rotary Opens 
Opportunities 

Project Management and Supervision 

Grand Total 

Dr Ganesh K Mani 

85.273/ 

2. COST ESTIMATION For Lake Rejuvenation 

Rounded to Rupees Twenty Three Lakhs 

250 Cu.M. 

700 Cu.M. 

85.273/ 

700 m 

20,30,060/ 

R.I. PRESIDENT 

Holger Knaack 
2020- 2021 

2,50,000/ 

22,80,060/ 

1440/ 

Rounded to Rupees Twenty Two Lakhs Onty 

Email lD: gkm@ganeshmani.comEmail ID: padmini.param @gmail.com 

1440/ 

3.60,000/ 

10,08 000/ 

790/- 5.53.000/ 

19,21,000/ 

2,50,000 

Please authorise Rotary Club of Delhi Central to participate in he rejuvenation of the Smriti Van 
Lake. 

21,71,000/ 

We would be grateful if some portion of the total of 45 L is kindly borne by Delhi Jal Board. 

Thanking you, 
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Rejuvenation 
of 

Smriti Van Lake, 
Vasantkunj 

Delhi Jal Board 

pOnsOr 

Rotary.lnteinationaLRC 

Indian Natonal TfusttorAntand.Cultüral:Heritage 
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Corone No. 
Cerñicate Issued Date 
Acoount Relerence 

Unlque Doc Reference 

Purchased by 
Descriotion of Document 

Property Descriptlon 

Consideration Price (Rs) 

First Party 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

00 

Statutory Aun 

Government of National Capltal Territoryj of Delhl 

Artide 

IMPACC R403/ DELD 

No 

(Zerdj 
DDA 

DJB 

INDIA NON JUDICIAL 

D 

(Oher lundred only), 

AAANEXURE- A2 

and 

Memorandum of Understanding 
between 

ent 

Delhi Development Authorlty (hereln 
after rerferred to as the 'DDA' 

For 

Delhi Jal Board Delhi (herelnatter 
referred to as the 'DB) 

IN-DL99397392580556V 

1 

DDA BY DB 
RUUVENATION OF LAKES AND WATER BODIES BELONGING TO 

This Memorandum of Understandlng (herelnatter çallgd the MOU') 0s made and 
entered into on this L0ch day of Aprll 2023 t New Delhl between DDA 

and DR. 

100 

1 The authonuay 5tap uAlu DGug bo veiled al wwa shclaatamp.con' ar using e-Stamp Mobile App of Stock noding 

1007100T1007100 

iny discreu c n Uu dulus on his Gursicats ard us ivalauie on the wHpsle / Mobiku ApD rendao invad 
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Each individually hereinafter called 'party' and collectively referred to as 

parties. The MoU sets the terms and conditions and understanding 

between the DDA and DB. 

Whereas 

a. DDA is a premier organization having its head office at Vikas Sadan, 

INA, New Delhi 110023, responslble for orderly and rapid development of 

the city. The Development Authority was established in the year 1957 

under the provisions ofthe Delhl Development Act "to promote and 

secure the development of Delhi", (which expression shall mean and 

include it's officers, successors, assignees andadministrators) 

b. The DB was consttuted on 6th Apri 1998 through an Act of the Delhl 

Legislative Assembly incogporating the previous Delhi Water Supply and 

Sewage Disposal Undertaking, having its office at Varunayalaya Building, 

Jhandewalan, Karol Bagh, New Delhi 110005 (which expression shall mean 

and include it's officers, successors, assignees and administrators). 

1. BACKGROUND 
On March 10th, 2023, a meeting was held at the Conference Hall of the 

Principal Commissioner (Pers, Hort & LS) /DDA to discuSs various issues 

related to DDA's water bodies. The meeting aimed to address the water 

bodies that have already been revived by DB with decentralzed WTPs or 

other techniques such as floating wetlands, in-situ aerators etc. and 

those proposed under AMRUT 2.0. This meeting was convened based on 

a decision made during a previous meeting heldon February 10th, 2023, 

chaired by the Vice Chairman of DDA and the CEO of DIB. 

During the meeting, DB proposed to maintain water bodies (isted in 

Annexure-A) for ten years after the DLP (Defect Liability Period) is over, 

where decentralized WTPS have been installed and other rejuvenation 

works have been completed, as well as the water bodies (listed in 

Annexure-B) identifled under AMRUT 2.0, forwhich DB has already 

prepared DPRS. I was decided that a Memorandum of Understanding 

(MoU) will be finallzed and signed by the concerned officers from both 
departments at the earliest. 

This MoU will apply to the water bodies and lakes (listed in Annexure-A & 

B) where DB has carried out or wil cary out rejuvenation works and 

folowed by a ten-year operation and malntenance period after the 
Its own funds or 

Completion of DLP. DB WW fund these works from 

arranged funds. The Ists A b sübfect toadaiton deletlon or 
modification wlth the mutuatcansent of bath paltesSAt he need arlses 

2. OBJECTIVE 

The primary objective of this MoU is to facilitate the restoration. 

refuvenation, anddevelopment of lakes and water bodies owned by DDA. 

through the funds arranged by DEfrom ts own funds. This ndudes 

measures to prevent polution and untreated wastewater discharge Into 

the water body, Improve storage capacity and water quality, restore 

hydrological functions like groundwater recharge and suface runoff 

2 
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storage, and treat the catchment area to prevent sediment deposition. 

This objective is aligned with the direction issued by the Wetland AuthoritY 
of Delhion 21/06/2022 for the protection and restoration of water bodies 
in Delhi. This isintended to efficiently conserve and manage wetlands in 
accordance with the Wetland [Conservation & Management] Rules, 
2017. 

The specic water bodies/lakes isted in Annexure-A and B shal be 
the focus of the rejuvenation efforts undertaken by DB as part of this 
MoU. The scope of work for each water body/lake shall include capital 
work (planning, deslgn, execution, and commissioning of the 
rejuvenation system), as well as its operation and maintenance (0&M). 
The capital work period shall be determined based on thescope of work 
for each water body/lake, including DLP, followed by a 10-year O&M 
period. The 0&M period may be extended by mutual consent of the 
Parties. 

|2 

3. ROLE AND RESPONSIBILITIES OF DDA AND DJB 
3.1. ROLE OF DDA 

3.1.1. The ownership of the land, incuding water bodies/lakes, shal 
remain with DDA. DDA wil provide unrestricted access to the site to DB 
staff/machineryT&P for the execution of works proposed by DB under 
this MoU. 

3.1.2. DDA may provide survey maps to the second party wherever 
they arereadily available. 
3.1.3. DDA is responsible for removing any encroachmeDts on 
the landearmarked for lakes/water bodies. 
3.1.4. DDA 0s responsible for resolving any legal Issues that may arise 
out of thisMoU. 
3.1.5. DDA wi provide necessary assistance to obtain 
sanctions/permissons required by law and bylaws of the land under 

DDA from concerned statutory Government body, If required. 
3.1.6. DDA is responsible for ensuring the safety and security of the land 
of the water body/lake through peripheral boundary/fencing. 
Landscaping surrounding the lake must be maintained and repaired as 
and when necessary. 

3.2 ROLE OF DJB 
3.2.1 To execute/carry out work for the rejuvenation of water bodies and 
lakesas per the list enclosed with this MoU including thelr O&M for a 
period of 10 yearsafter construction and explry of DLP (defect liablHty period) from its own fundslarranged funds. DB shal not make any daim, whatsoever from DDA for the work executeed under this MOU. The O8M period can be further extended with the mutual consent of the Parties. 
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3.2.2 Ln case the work involves installation of decentralized wastewater 

treatment plant, and the lake ls Inside the park, the plant shall meet the 

water requirement of the lake/water body as well as irrigation of the park. 

3.2.3 lo discharge the treated effluent in the lakes/water bodies after 

treatment as per the parameters prescribed by CPCB for best possible 

use in lakes/water bodles. The DB shall conduct a study to determine 

the best possible use of each water body. 

13 

3.2.4 To Incorporate suggestions/modificatlons, any, proposed by DDA 

for the rejuvenaton process/linsta lation. 

3.2.5 Tb montor qualty of water In the lakes/water bodies on reguar 

basis at least eight times a year, communicate the quallty data to DDA 

and to undertake appropriate action In order to Improve the water 
In-situ through bloremedlation/ 

quality wherever necessary 

3.2.6 To carry out physical cleaning of the water bodies/lakes, whenever 

required and colect/dispose the soid & plastic waste to designated ste 

away from the Water body/lake. 
3.2.7 DB shal not make or shall not aow any other entity for any 

commercial use of the DDA property/lake for obtaining any profit. 

3.2.8 Safety and securty of al the installations shall vest with DB during 

the MoU period. 
3.2.9 To hand over the water body/lake to DDA after completion of 

maintenance period of 10 years/extended period alkong with all Tools & 

Plants on "as on where basis" in fuly functional conditions. Further, 

DB wi not be iable for any expendture after expiry of O&M period 

of 10 years/extended period. DDA shal be responsible for the safety & 

security of the transferred assets and any associated expenditure post 

transfer. 
3.2.10 At the time of handing over the works back to DDA, DB shal 
provde 0&M manuals, as bullt drawingss for all civil, mechanical, electrial 
and instrumentation works. All the electrical, mechanical and 
instrumentation incduding standby shallbe in perfect working condition, 

4. PROJECT MANAGEMENT 

A pint commttee of members from the DDA & DB Wu be formed to 
monitor the progresstarget achlevement and sort out the routine 
matters reated to the ste. This committee wll meet at least once in every 
quarter and note Its minutes forfurther reference. 

5. TERMS AND CONDITIONS FOR COMPLETING THE SCoPE 
OF THE MoU. 

5.1, Force Majeure: Circumstances emerged beyond the control of the 
DB and causing hindrance in the completlon of this undertaking or If the 
Consultant(s) and/or Contractor(s) cannot overcome these hindrances, 

4 

phytoremediation or any other suitable methodology. 

557



DIB shal promptty notify DDA with a written report in twenty (20) days 
after the date of the Force Majeure. In such case the following 

circumstances shall be considered as Force Majeure: a) Natural Disasters, 
b) Lawful Strike, c) Pandemics/Epidemics. 
5.2. If the DDA, cannot carry out its responsibilities as defined in this MoU 
withoutany faut of DB, F the project cannot be completed in due time 
because of these reasons and If these reasons are causing hindrance for 
the completlon of the project and F DB cannot overcome these 
hindrances, then the partles wl mutually declde on whether or not to 
extend only the duration of the present agreement to compensate for the 
delay. Any amendment, modification, change or revision to this 
Agreement as mutually agreed between the Parties hereto shall be made 
only in writing. 

6. DURATION 

This MoU shall become effective upon signature by the authortzed 
officers/officials from the DDA and DB and wil remaln in effect unti 
modified or terminated by any one of the partners by mutual consent. In 
the absence of mutual agreement by the authorized officers/officials from 
DDA and DB this MOU shal end on completion of 10 years of 
Operation & Maintenance of the capital infrastructure to be instaled as 
per scope of work by DB for rejuvenation of the each Water body/Lake. 

7. AUTHORIZED CONTACT PERSONS 

There will be at all the times one nominated contact person from each 
party whowill have the obligatlon to advise all involved partles immediately 
of any changes.Authorlzed contact persons are: 

From DDA: 

Sh. Subhasish Panda, Vice-Chairman, DDA 
Address: Ist Floor, B-Block Vilkas Sadan, INA, New 

Delhi-110023. E-mall: vcdda@dda.org.in 

14 

From DJB: 

Sh. P. Krishnamurthy, Chief Executive Officer, DB 
AddresS: Delhi Jal Board, Varunalaya Phase-I, Karol Bagh, New Delhi 
110005Emall ld: ceodelhi.djb@nic.in 

8. SETTLEMENT OF DISPUTES/DIFFERENCES 

Al disagreements/dfferernces of opinion/disputes regarding nterpretation 
of the provisions contained in this Memorandum of Understanding shall 
be resolved amicably by mutual consultation by both parties. The 

5 
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parties may choose to adopt administrative mechanism for resolution of 
disputes as detailed below: 
i Disputes shallI be referred to a committee comprising of Zonal Chier 

Engineer ofDDA and concerned Chief Engineer of DB. 
i Concerned Executive Engineers of DB and DDA may represent tner 

points of contention related to dispute in question before the committee. 
i The resolution of such dispute shall be unanimous decision of the 
committee and will be final and binding on both parties. The decision shall 
be signed by the members of the committee. 
w. The committee shall finalise Its decision within 3 months after having 
received the reference/no�ice in writing regarding the dispute from the 
concerned aggrieved party. 

9. GOVERNING LAW AND URISDICTION: 

The MoU will be governed by and enforced in accordance with the laws 
of India/rules and law promulgated by Government of Indla and GNCTD. 
Any action brought by either party against the other concerning the 
transactions contemplated by this MoU shall be brought only in the courts 
of Delhi. 

Signed By. 

(CANINDE kumy 
NODAL opPcerL 
WATERBOD 1eS 
On behaf of DDA 

Witnesses: 

1. 

2. lo-o4- Ao2 
PRASHANT KAUS HIK 

E¬)/hce-l 

6 

Sighed by 

1. 

,bhat 

On behalf of DB 

2. 

ANIL BHAII 
ACEP4 
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AnnexureA: Already Revtved Water Bodies by DJB with Decentralized WTPs 
S.No. D0A Ust(8 Rvenwe 

23) 

otvslon 

2. 

3. 

4. 

6 

809 

7 

NMD-1 

806 
NMO-1 

B02 
HCD-8 

S. h4s 
NMO-1 

hs1 
NMO-1 

B10 
NZ 

188 
RMD-8 

h91 
NMO-1 

Dlutrlct 

Central 

Kentral Burari (4)& ba 4s 33.642" N7 
Kamalpur Malra 11' 46.22E 

North 

New DelhiTodapur 

North 

North 

Wuter Body 

North 

North 

Burari (4) & 
Kamalpur Majra 
Burari (a) 

brahimpur (a) 

Miranki (a) 

siraspur (a) 

Geo-coornsts 

Nangi Puna 

IChasra No/Arges 

193/2 (00 11) 
A150 

07-13) Total aree ( 
A604) 

2837.334N, T70.5 h14 (13) 
72E 

28 46'3L625 N 7T h13/2(3-10| 
h¡ 4.391E 

b8s41.56N 
7T S1136E 

b8 5 23.062 N 7r h48 (12-15 s per 03.10.2019 
h1'45.665* E kathoni 

28 4s 3.006" N 77 1534, S35 (12-13) 
o s2.633 E 

39.10" E 

As per W.0. 

162 (14-10) 

Dete of Start 

12.08.2020 

0OR2020 

Dote of 
Cormpleton 

11.112020 

OB.11.2019 

As per Actual 

Date of Start Date of Compl 
don 

h2.08.200 b1.03-2022 

02.04.2020 b3.10 2019 bo.04.2022 

3L2021 D4.08.2020 

03.10.2019 02.0112000 p3.10.2019 

07.012020 b.1L2019 

Nangal Thakran 28 48' 25.925 N T 81 (1-12) 839-15) c3.10.2019 02.04.2020 03.10.2019 
o 35.644E kotal{2407) 

BL.10.2022 

20.04.2022 

B103.2022 

OL1L2019 07.04.2020 p&, 112019 B103.2022 

h0.042022 

28 46' 17.46" N 7T 848min (3-11.1/2) 04.03.2020 o3.02.2021 D4.08.2020 31.03.022 

16 
Statu 

Lhaty date of conen 

Construction wort comted & 

l yeer OM wort ending on 30. 
03.23 is ln progres 
Estimate for further 0AM for 
|03 year under prpertion & 
khese shal be malntained for 

ho years 
Constructton work Conpted 
A 1 yeer 0AM wort endng on 
h9.04.23 s in proggess 
After commkslonng OAM shel 
start under ths for 1 Yeer durat 

Dn 

Constructon wok completed & 
yer wort endlng on 19.04.23 

b ln pras 
Construction work comoltd. 

& 1yrar work endlng on 
B0.03.23 is in proress 
Construction work compted & 

year work endin n 
Bo.03.23 b in progs 
Constructon work cormpleted. 
& 1 yeer 0BM work ending on 
19.04.23 s in progss 
Construction work completed & 
I yeer O &M work ending on 30 

03.23 Is in progress. 

Burad (d) 
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9 337 
RMD-6 

10, 284 
RMD-2 

11, 302 
RMD-2 

12, 429 
HCD4 

13. B89 
SMD-S 

14. 557 
DMD-2 

15. 558 
DMD-2 

16. 532 
DMD-2 

17. 540 
DMD-6 

18. 527 
DMD-2 

19. 

20 

North We Rani Khera (C) 

520 
DMD4 

669 
DPD-S 

st 

North We Karala<a) 

South 

North We Mohd. Pur Maljri| 28° 43' 38.317N T7 18/26 (13-8) 
"2' 24.195" E 

South Dera Mandi (a) 28 26' 7.229* N 77 14419-13) 
o 45.393 E 

South We|affarpur Kalan 28 35' 23.898° N 76 896(7-16) 
st 55 19.879E 

South We Daulat pur 
st 

28° 42' 33.211" N 77 (c)95 (2-04) 
1' 18.595"E 96(0-19) total area 

(3-03) 

South We Jafarpur Kalan-2 28 3s' 29.123 N 76 473(6-1) 
st 55' 5.316E 

South We Dhool Sras (a) 
st 

28 44' 13.082 N 7T 55/27 (01-10) 
b'56.068 E 

Mehrauli (kishangg 31' 54.893 N 77 b734/1722/312 15 12,08.2020 
arh) Sanjay Van n h¡ 31.989° E Blgtha 14 Biswa (o 
ear Neela Hauz d) All water bodies 

pn same Kh. No. 

South We Chawala 

st 
South We Bindapur 

South We Tajpur Khurd 
st 

28 32 36.316° N 76° 61(06-12) 
57 19.787 E 

2833 17.348 N TT 2/2 (8-9) 
h' 56.874E 

b8 33 44.787 N T h99(14-17) 
ro 28.422" E 

28 36 4L899 N 7I 505(12-17) 
4 25.277E 

12.08.2020 11.11.2020 

2) 

03.10.2019 02.01.202003.10.2019 

04.08.2020 

03.10.2019 

D3.10.2019 

12.08.2020 11.11.2020 

b3.10.2019 

o3.02.2021 

D8.11.2019 

11.11.2020 

28 34 36.922* N 77 33(18-16), 3440-1 o4.08.2020 
¡ 47.185E S) total area (19-1 

12.08.2020 31.03.2022 

4.08.2020 30.09.2022 

h2.08.2020 B1.03.2022 

p2.04.2020 p3.10.2019 0.04.2022 

h2.08.2020 h1.11.2020 h2.08.2020 31.03.2022 

b0.04.2022 

h2.08.2020 

b2.01.2020 D3.10.2019 

b1.03.2022 

2o.04.2022 

b2.01.2020 b3.10.2019 20.042022 

03.02.2021 04.08.2020 

b7.04.2020 b8.11.2019 b1.032022 

B0.12.2019 b9.06.2020 30.12.2019 3103.2022 

31.08.2022 

Construction work completed 
1 year O & M work ending 30.03. 
23 is in progress. 
Construction work completed 
&1vear0& M work endng on 
h9.04.23 is in progTess 
Commissioning in progres folko 
wed by 0&M of 01 year under t 
his contract. 
Construction work completed 

l& 1 year oaMwork ending on 
B0.03-23 s ln progres 

Construction work completed & 
hyr 08M work ending on 
19.04.23 is in progress 
Construction work completed 
&1 yeer 0AM Wort ending on 
30.03.23 s in progress. 
Constructlon work completed 
&1 year 08M work endlng on 
30.03.23 s In progress. 
Construction work completed 
& 1 year 0AM Work ending on 
19.04.23 s in progress 
Constructlon work completed 
& 1 year 0&M Work ending on 
h9.04.23 is In progress 
Construction work completed & 

year O M work ending on 30 
03.23 Is in progress. 

Constructlon work completed & 
1 year O & M work ending on 30 

03.23 is n progress. 
o&M work of 01 year is ln progr 
ess under this contract 
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21. 524 

22. 725 

DPD-1 

DMD-2 

23. 727 
DMD-2 

24. bR0 

DMD-2 

25. 

26 

p41 
DMD-2 

P02 
bPo-1 

28. h87 
RMO-& 

29. 94 
RMO-6 

30. b62 

27. bo3 North 
NMD-S/N 

RMD-6 

arela oe 

North 

31. 132 

South We Chawala (B) 

NMD-1 

West 

32. 4S9 
HCO4 

West 

West 

West 

West 

Nangol Jat (A) 

Neelwal (b) 

Tikari Kaon (d) 

South 

Tikari Kalen () 

Sanooth 

North We Ladpur 

28*33' 52.540° N 77 h92(5-15) 
07.603E 

North We Shewara 

g 40 32.634" N 7r a)126 lold 61/14s12.08.2020 
3' S5.739E (&12) 

2& 40 5.277 N 76 B6(08-11) 
58 47.63rE 

28 40 58.960" N 76 481(04-01) 
se 25.011°E 

b4 08.2020 03.02.2021 4.08.2020 30.06-2022 O&M work of 01 vear is in grog 
ess under this contrt 

28 4424 N76 484min(06- 141/2) b4.08.2020 
ST 5ABs E h213{0-3) 

b3.10.2019 

Nangal Thalren 8 49.196° N T7 9/3(2-16) 4(0-16) b9.03.202 
p'9.626° E 7(04- 16) o-16) 

kotal: (17-04) 

(10-0) 
8 41' 52,567 N 76 12(11-13) 
59 49.661"E 

North We Budhpur Blapur 28 46' 5A827 N 7 33(8-2) 
8 1103T E 

Smriti Van, Vasan 28.5151186954513, 
Kunj 77.1704228786647T1 

30.12.2019 

astsal (perty) F/a 37 44.716°N7 55/13414)142-9b4.08.2020 3.02.2021 
320.056E ) 1644-10) 17(6-2)1 

e$-4) totalH22-19 
þs 4s 51.345" N T7 o) 9996-4) 

9 

04.08.2020 

h1.11.2020 12.08.2020 

o9.03.2022 

561,662. 663, 664 b4 08.2020 
\689, 690, 691, 69 
2,697 to 700 min. 

b2.012020 b3-10.2019 b0.04.2022 

b3.02.2021 DA.08.2020 

b9.06.2020 3o.12.2019 B1.03.2022 

28 4 11470 N 76 mi22/3, 23/2,24/09.03.2002 09.09.2022 10.032022 59' S0.347 E 

03.02. 

DA.082020 

DA08.2020 

p9.09.2022 h0.03.2022 

o9.03 202 09.09.2022 ho.03.2022 

o9.09.2022 

18 

B1.03.2022 

10.03.2n2 

B1.03.2022 

pO.042022 

B1.122022 

B1032023 

3103.2023 

Construction work completed 
&Iyear O& M work ending on 
30-03.23 s in proes 
Construction work completed. 
&1 year work ending on 
19-04.3 sn proess 
Construction wordt completadA 
yoor O&M work ending on 
30.03-23 ls n progss 
Constructon work completed. 
Alyar 0 &M work endng on 3 

p.03-23 in progress 
paMwork of 01 yor in progre 

s under thls contrnct. 

o&Mwork ls In protss 

b3.02.2021 b4.08.2020 b1.12.2022 

n Progress (Ubety Dote of Comp 
ton s Mrc 2023), Followed 
by commlssioning & 0AM of 01 
year 
Ho 

B1.03.2023 do 

B1120.02 do 

ldo 

9.449 E 
2021 
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33. 529 

35 

DMD-2 

s02 

DMD-2 

720 

DPD-1 

36, 44 
HCD-1 

37. 235 

1 

HOD-5 

724 

Narela 

39. 399 

0. 438 
SMD-I 

South We Chawala 
st 

40 to 

South We Mitraun-2 
st 

West 

East 

North 

North 

South 

South 

South 

Mundaka (c) 

Sanjay e 

Bhalaswa ke 

bro16.5SE 2833 b15 (12-8) 
s4.23"N 

2g 36 26.715 N 76 a) 10015) 
s7 0341"E 

þ8* 41 2.71 N 7 h90/1(16-5) 
142.917E 

28 36 52.234" N T17 Het 
h87.147E 

2844.494N 
r10.31E 

Tikrí Iurd e 28 50.110N, 
70730OE 

28 33 1O.806 N7 
1'3259T E 

Sonjay Van (Po 
nd 5) 

4S.6 Nact 

n., 12//23, 16//1, 
2,3, 10 min., 17// 
k.s, 6, 7, 14 min, 
h5 min. 
KNo. 150-158 
Area: 142.35 

Nasant Un ar 28 31' 7297° N T7 h166 (1-16) 1167 
Smrtti Van 1 9.869E 

b4 08.2020 b3.02.2021 b4 o8.2020 

h//24 mln, 25 m 2L06202 

b4 08.2020 

105 Bigha 16 Bis 
wa 

bA 08.2020 

26.052022 
ba6.2022 

10 

ho.o1.2022 

3-10) 116(12 
o), 109(21-02), 1 
219(419) 
2734/1722/3/2 m 
in 2755/1764/1 
Min 154 Bigha 14 
Biswa 

kvillage Mehraul) 

b3.02.2021 

b3.02.2021 

Bo.07.202 

b4 08.2020 

D4.08.2020 

b5.05.2022 ho.012022 

b112.2022 do 

b1.12 2022 

b1.12.2022 

BL.12.2022 

bo.12.202 Yet not starte NA 

do 

do 

deaningDesitting 
Laying pellne from Kondk STP i 
sin progs 
WIP 

Road ttng prmsloon ete 

Pikot projet for deening of part 
using Geo beg is under 
preparation, 

Estimate under preperatlon for c 
Jeaning and treatnent 

To keep Pond no. S vabe for 
avifaunal actvttes, in stu teat 
ments, Noating wettands, ærto 
s, and other installations il be 

shifted by DJB to other ponds in 
the upstream water bodies at Sa 
njay Van 

Note:- The above list may subject to change/modiication with mutual consent ofDDA 8 DUB, if nccded. 
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Annexure-B. Water bodies to be taken under AMRUT 2.0 

S.No. As per DOA u 
st(825)/ Divisi 

1 

2 

3. 

S 

7 

B18 
NMD-1 

131 
RMO-8 

h47 
Narela Zore 

161 
NMD-6 

176 
Narela Zone 

176 (a) 
Narela Zone 

176 (b) 
Narela Zone 

61 

HO-10 

93 
HD-10 

10. 328 
(Hort.) 

Dlstrlct 

Central 

North 

North 

North 

North 

North 

North 

North St 

North East 

Water Body Geo-coordnetes 

Mukandpur 28 44' 22.063" N 1175 179 tota 
h 2.337E 

Holambi 
an (A) 

Bawana () 8*47 39.391 N 77 2'b06/1min (09 
9.218" E 7) 

hasra No./Ar 

8 4 29.059 N7T S6/70(04-04)7 
ks.662 E s(11-06) 

p6) Total -15 

rea 

(O8-07) 

khera lkan 2846'14.S1N 77 T139//26 (18-16) 
8 Lo3E 

Ghonda Gujrz8 41' 22.863" N T1 

Lam Purtc) 28 so S&467 N 77350//Antn (3-8 
57.485 E 

an Khaddar 5' 11.721"E 

Lam Purld) 28* so 56.297° N T 350//S (4- 16) 
59.193° E 

Usmanpur F N-28°424.45 
V89 

ho) 

kam Purle) 28* s¡ s6.171* N 7T 350/7 (416) 
57.011" E 

Irk, Harsh B80° E 
Mihar, Pit 
lampura 

North West District Pa2s8.69170° N 77.133 2.47 acre 
Kh. No. 206 

11 

As per W.0. 

Date of 
art 

As per Actual 

Dute of bate af Star pate of Com 
Completion k pletlon 

20 

oety dte of conoeton 

AMRUT 2.0, Lilbey date ofCom 

bletion is Aug, 2023 

AMRUT 2.0. Uhety dete of Co 
npletion s Aug, 2023 

AMRUT Z0o. Uely date of Com 
pletion is Aug 2023 

AMRUT 2.0. Ly date of Com 
pBetion s Au, 2023 

AMRUT 2.0. Uhey dte of Com 
pletion is Aug, 2023 

AMRUT 2.0. Uey date of Com 
bletion s Aur, 2023 

AMRUT 2.0. Uhehy dte of Com 
pletion s Aug, 2023 

AMRUT 2.0. Ukely date of Corm 
bletion s Aug, 2023 

AMRUT 2.0. Ukely date of Com 
bletion is Aug 2023 

AMRUT 2.0. Ukely date of Com 
pletion is Aug, 2023 
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11. 475 
HCD9 

12. 469 
EMD-7 

13. 484 

14. 93 
EMD-3 

15. 533 

EMD &/ HCD-1 

DMO-2 
16. 541 

21. 

DMD6 
17. 457 

HCD-3 
18. 661 

DMO-2 

19. B69 
DPO-S 

20. 710 
beo-1 

South Est 

430 to 433 

South Eas 

South Eas 

South Et 

South Wt 

South Net 

South 

South Wet 

South et 

West 

Sovth 

Chakchila 84'41.70°N 7716'56 

Aah 

6 
Olotari F/S 28 34 25 TT1 

s 10E 

pur F/89 

Nenraz 835'0TN 16'44484 mn (DLRA) 

Daulat pur (28 32 S71 N 6*S 1(11-03) 

hasa 

14°E 

Talpur 

2831'6.86*N T7Ln h69,193,228 
5'E 

Dhool Siras (2s 33 10.425° N 1'3S (-13) 
3) 3.726 E 

z94 (S-11) 
1743.905 E 

Samaspur Ks 4 52256 N 65 b6/67(15-12) 

k'2008E 

Naçar 
Sonjay Va 

L62°E 

n (Pond 1 
4) 

T4M5E 

Kamruddn 28 O 0341°N 

bs952I7N TTs hs9/1 102, 
p.10E hz8, 129 

B&/1/2min (1 

734/173 
V2 min 2755/ 
1764/1 MI 

n 154 B ha 
14 swa 
105 Bha 16 
Biswa 

(Vae Meh 
rauli) 

12 

AMR, 20 Lket dote of Com 
piet.on s Au D23 

AMRUT 20 Mke da f Co 

blet on s Aug, 2023 
AMRUT 2.0 Aey date of Com 

pletion s A 2023 

2| 

AMRUT 2.0. Ublyute of Com 

pletion is Aug, 2023 
AMRUT 2A Uey date of Com 
petion is Aug, 2023 
AMRUT 20 be date of Com 

pletion Aug 2023 
DPR uder preprdon 

AMRUT 2a Uey dete of Com 
blethon Aug 2023 

AMRUT 2.0 Uby dete of Com 
pletton h A 20023 
AMRUT 20 Ub date of Com 
petion s A, 2023 
Oeanint of Pond 

Note:- The above list may subject to change/nodification with mutual consent of DDA & DUB, i¯ nccded. 

Shahpur latt8 3 40N 
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No.F-1(71)EE/HCD-4/DDA/2023-24/Qo1 The Add1. CE(P) -4, Delhi Jal Board 

Sir, 

Varunalaya Phase-l, Karol bagh 
New Delhi-11000S. 

DELHI DEVELOPMENT AUTHORITY 
OFFICE OF THE EXECUTIVE ENGINEER HORT. CIVIL DIVISION-4 
NEHRU PLACE, NEW DELHI-110019 (ADJACENT BSES BHAWAN) 

E-mail:- eehcd4dda@gmail.com 

Subject:- Intimation regarding handing over of "Smriti Van" water body at Vasant Kunj to DJB. 
Ref.:- (1) F-1(71)EE/HCD-4/DDA/2023-24/512 dated 31/10/2023 (Copy enciosed). (2) F-1(71)EE/HCD-4/DDA/2023-24/211 dated 26/05/2023. (3}-1{71}EE/HCD-4/DDA/2023-24/68 dated 11/05/2023. 

ANERE- A3 

With reference to above cited subject and reference. it has already intimated that the sa3 

water body is in a deteriorated condition and daily walkers/visitors of park have beer complan.ng 
2b0uta rpieasant smell, it is also found that sewerage water directly falls in the water body through 
2 2whicr maxes water body very bad condition while DJB has its STP for treating of fut capacity of 
senerage water cf this naliah. The STP is also not functioning about 2-3 months. 

This may be treated as top priority, please. 

to: 

in this regard, this office is taking up the work of rejuvenation/bioremediation of water bodyAs 
per direction of competent auetority. So, DJB STP is required to function on full capacity & no 
sewerage water should be falen directly into the water body. 

in view cf above, it is again requested that the concerned officers of DJB may please be 
directed to stop sewerage water of nallah into water body& only treated water should be fallen in the 

water body through STP or otherwise hand over the STP to DDA so that bio ecological.cycle of the said 
fake can be maintained. 

2. PC(Hort.),DDA for kind information. 

22 

3. CE( Hort.),DDA for kind infomation. 

Date. oslo e1oy 

1. PS to CEO/DJB, Varunalaya Phase-1, Karol Bagh, New Delhi-110005, for kind informaion of 
this latter, please. 

(Er. Pushpendra Kumar Sharma) 
EXECUTIVE ENGINEER/HCD-4/DDA 

4. SE/HCC-1, DDA for kind information and necessary action, please. 

5. Director (Hort.ySE, for kind information and necessary action, please. 

6. DD (Hort.), HD-IV, for information and necessary action, please. 

7 AE-IIL. HCD4 for information w.r.t. his report and pursue he matter. 
8. Guard file. 

(Er. Pushpendra Kumar Sharma) 
EXECUTIVE ENGINEER/HCD-4/DDA 
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To, 

DELHI POLLITION CONTROL COMMITTEE DEPARTMENT OF ENVIRONMENT 

DPCC(L0(10(11/Leg-241SS -56 
The Vice-Chairman, 

2nd FLOOR, C-BLO0CK, VIKAS BHAWAN-I1. UPPER BELA ROOAD, CIVL, LINES DELIII-54 ( visit us at website: http:dyec dellhigovt.nic.i/ 4 

813 

New Delhi - 110023. 

Dei Development Authority. Chiaf Engineer (Dr) r-ll 
Vikas Sadan, INA, 

(GOVT, OF NCT (OF DELI) 

Üary No..162 
lo og/2624 

Dlary No. 
Dale : 

3. Observations regarding the opera�ion of STP: 

it to cECGH)/uB pond. 
a pi 

ANExURE-A.s 

Sub.: Compliance of order of Hon'ble NGT datcd 29.01.2024 in OA No, 737/2023 titicd a "Amit Aggarwal Vs. DDA & ors. 

his has reterence to the order dated 29.01.2024 passed by Hon'ble NT in 0:, No. 
2023 titled as "Amit Aggarwal Vs. DDA & ors. Consequent to the order passed by rha 

lble Tribuna!l, an nspcction of the site was conductcà by the oficial of DPCC on 136,3.20+ 
athe observations in this regard are as under: 

!. The nond is located in M.P. Grecn Ach jmriti Van Vasant Kunj on Delhi Dvelop.c1: 
Auhority (DD)iand. Il fs also known by the-name of "Machchli Talab". 

miis, n Septic condition and foul sumell observ¢d in the pond. 

Ln view of the abOve 

Dat: 94|9\24 

Omce of CEN (Drainagr' DEUH JAL BOARD 
Diry No 

Dale 

Ier s a iran1 in the park coming from the adjaçent locaity. Sewage-Treat.nen: Plan: 
was also found installed in the park for the treatment of sewage/waste water coming om 
the drain. 

jeference, 

A. above 

Plant operator (Vijay Singh) from DJB nformed that the treatment plant is ret 
operational since few days because; of, defunct motor. No logbook is being 
maintained for the operation and naintenance of STP. 

ii. Duc'to non-functional STP all the Waste Water from the dratn is being �ischarged 
directly into the pond without any treatment. 

47 
-2-4-74 

iii. Garbage and Plasic waste coming along with sewage were atso abserve£ in the 

EE (WB)-l 

SE (WB) 

Da�e sobseryatons, you ao roquestbd to look into the matter and direet the 
onGeroed in DDA to take remeqial measuces to ensute tha pond is pollucion ree änd continue te 

Diary No.. 

iet on the ground situation and you are also direct e cqncer ed to submir teated etl:t 
srepon trom DPCC lab or any NADL acerelited lab utter renoval of all the deticiencies 

served as aboveirestarting the STP witlkin 7 days so lhay stutus report cun be prepared and ilcd 

Hon'ble NGT. Copy,of thy ordecof llon'bla NGT is also enclosed hercwith for wur 

( 

23; 

844 
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EE (WB)-I 
Diary No. 
Date 

DJB /SE (WBy2024/ D0 

OFFICE OF THE SUPERINTENDENT ENGINEER (WB) 

DELHIJAL BOARD: GOVT, OF N.CT. OF DELHI 

"A' BUILDING (STAFF QUARTERS) 2d FLO0R, 

VARUNALYA HEAD OFFICE COMIPLEX, 

KAROL BAGH, NEW DELHI: 110O05, 
Email: scwa terbody@gmail.com 

Encl: As above. 

l6l04|4y 

Dr. Ramneshwar Dayal 

Subicct: Compliance of the order dated 29.0 1.2024 of the NGT Ín the OA 

No. 7372022,(IA No.93/2023 in the matter of Amit Aggarwal (Applicant) Vs. 

DDA & Ors.) 

Dy. No. 

Vide letter no. 157 dated 21.03.2024 issued by the In-charge CMC-I, DPCC the main 

contents of the issued order dated 29.01.2024 by the NGT court has been conveyed. 

I is mentioned inter alia that DDA has to take all possible measures to ensure that the 

untreated water does not flow to the water body. However, it is seen that the installed 

screen by DDA is damaged resulting in passage of garbage, plastic waste and floating 

matter to the installed DJB plant and same is adversely affecting the treatment. A site 

photograph taken today shows the precarious conditions. It is requested to take 

remedial measures on priority. The matter may please be treated as MOST 

URGENT. 

Director (Hort.) South East 
15th Floor, Vikas Minar, New Delhi-e2. 

CE (0C)/ (W) 
Delhi Jel Boend 

524 

AMEURE,AS, Gol 

.\ 

24 

11) 

Dated: 03.04,2024 

Anil Bharti 

SE (WB), DJB 
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DJB /SE (WB) 2024/- 1 

Ref: 

OFFICE OF THE SUPERINTENDENT ENGINEER (WB) DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI 'A' BUILDING (STAFF QUARTERS) 2nd FLOOR, 
VARUNALYA HEAD OFFICE COMPLEX, 

KAROL BAGH, NEW DELIHI: 110005. 
Email: scwaterbody(@gmail.com 

EE (WB) I 

Subject: Intimation regarding Snriti Van water body at Vasant Kunj, Delhi. 

1. Letter bearing no.444 dated 15.03.2024 issued by Dir. Horticulture, South East. 
DDA on above subject to undersigned. 

2. Letter bearing no.157 dated 26.03.2024 issued by Senior Environmental Engineer. 
DPCC intimating about compliance of order of Hon'ble NGT dated 29.01.2024 in OA 
No.737/2023 titled Amit Aggarwal Vs. DDA & Ors. 

It is hereby intimated that necessary action in respect of the installed DSTP proper functioning is 
in progress and likely to be completed within a fortnight. However, dgte Vsant Kug 

*aCR Ttab, th Sànjehàs fo 56eartd Snd maitatrt by �DA: The hstalled DSTP and 
associated record shall also be handed over to DDA as sought by the end of next month. ft 3* 

itimate about the particulars ofthe concerned staft to whom this DSTP has lo be 

Accordingly, information on above lines shall also be shared with DPCC to apprise the Hon'ble 
NGT In the ongoing court mater. 

Dr. Rameshwar Dayal 
Director (Hort.) South East 
1st Floor, Vikas Minar, Dclhi-02 

Copy for information and record: 

1. VC, DDA through c-mail 
2. CEO, DJB through e-mail 
3. Principal Commissioner, Horticulture, DDA. 

S. CE 

Dated: 19.04.2024 

4. CE (Nodal) Drainage, DJB 
WB, 

6. CE (HQ & QAC) Vikas Sadan, DDA through e-mail 
y OUC along with spare copy to EE (WB) I 

AE-1 

Sh. Anil Bharti 
SE (WB), DJB 

Sh. Anil Bharti 
SE (WB), DJB 
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Delhi Jal Board 

DELHI JAL BOARD: GOVT. OF N.C.T.OF DELHI 
OFFICE OF THE EXECUTIVE ENGINEER (WB)-I 

ROOM NO.-25, B-BUILDING, 
JHANDEWALAN, KAROL BAGH 

To 

NEW DELHI: -110005 

E-Mail: dibwaterbody@gmail.com 

No.: D|B/EE(WB)-I/2024/ |11| 

The Executive Engineer/HCD-4/DDA, 
Nehru Place, New Delhi-110019 
Email id:- eehcd4dda@gmail.com 

26 

Dated: 0 1.05.2024 

Subject: Removal of Floating material from Machhali wala pond and STP plant in 
Smriti Van Park Mehrauli to control mosquito breeding. 

Ref. no.: Letter bearing no. 57 dated 29.04.2024 as issued by EE/HCD-4/DDA. 

The information that DDA through EE/HCD-4 is taking up the work of in -situ 

ecological rejuvenation/bioremediation is hereby acknowledged. As such the maintenance 

of water body in all respect including de-silting etc. shall also be carried out under the 

scope of above work to obtain the desirable results. It is also hoped that the installed 

fountain etc. by the DDA inside the Machhli wala Talab shall also be functional on a regular 

basis so as circulation of pond water may continue without any interruption. 
It is also pertinent to mention that in response to the letter issued by Dir. Hort. 

South East, DDA bearing n0. 444 dated 15.03.2024, this office had vide letter no. 115 dated 

19.04.2024 had sought the details of the DDA officials to whom the installed DSTP and its 

record may be handed over to DDA incompliance with the received correspondence from 
Dr. Rameshwar Dayal Dir. Hort, DDA in this regard. As such may please cary out joint site 
inspection in this regard. 

non-fanctioning of DSTP for last four month is WrODg nd 

The matter may please be treated as MOST URGENT. 

Regarding flow of additional sewage into the water body, the same is 

attributable to the recent increase in the sewage getting discharged into the storm water 

drain and action against defaulters also need to be taken up by DDA for polluting the water 

body through the draín which is supposed to carry only the storm water drainage. 

-sd 
RK. Bansal 

Ex. Engineer (WB)-1l 
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No. F-I(71)EEHCD-4/DDA2023-24/ &4 
To, 

Ret. 

DELHI DEVELOPMENT AUTHORITY 
OFFICE OF THE EXECUTIVE ENGINEER 

HORT, CIVIL DIVISION-4 
NEHRU PLACE, NEW DELHI-110019 

(ADJACENT BSES BHAWAN) 
E-mall:- eehcd4dda@gmall.com 

xecutive Engineer (WB)-1. DJB 
Room No.-25. B-Building. 
Jhandewalan. Karol bagh 
New Delhi-1|0005. 

EE (WB)-I 
Diary No. 
Date 

Subject:- Removal of Floating material from Machhali wala pond and STP plant in 
Smriti Van Park Mehrauli to control mosquito breeding. 

:- (i) DJB/EE (WB)-I/2024/1 107 dt. 01.05.2024 
(ii) DJB/EE(WB)-V2024/1005 dt. 12.04.2024 

AMlEURE-A6,Goly 

(iii) DHO/SZIMCD/2024/D.60 dt. 09.04.2024 

Copy to: 

Date. 

With reference to above cited subject, A Memorandum of Understanding (MoU) 
signed between DDA & DJB for "Rejuvenation of lakes and water bodies belonging to DDA 
hy DJB" on dated 10.04.2023, wherein DJB agreed to maintain water bodies (listed an 
Annexure-A) for ten year after the DLP is over. For which this office has continuous 
intimated vide letter even no. 68 dt 11.5.23., 211 dt.26/6/23, S12 dt. 31.10.23 & 801 dt. 
05.3.24 to the Addl. CE (P), DJB regarding start the rejuvenation work of waterbody as per 
Mol' but no work was started by your side i.e. DJB till date. Meanwhile Hon'ble NGT court 
is hardly pressurised to clearn and maintain the waterbody for which higher authority was 
decided to do the cleaning/ bio-remediation work till DJB will not start the rejuvenation work 
of waterbody. 

With respect to your request for joint site inspection to hand over DSTP to DDA, the 
suitable date & time will be taken from Dir.(Hort.) S/E, DDA and same will be intimated to 
your good office. 

This may be treated as top priority. please. 

With respect to non-f°ctioning of DSTP, this office has already been intimated to 
Addl. CE(P4, DJB vide letter even no. 801 dt. 0S.3.24 wherein it has intimated that DSTP is 
not functioning from 2-3 months & now almost 4 month has passed the DSTP is not 
functioning and sewerage water directly falls in the water body which makes water body is in 
a deteriorated condition. Also, drain/nallah entering in the waterbody is very old which 
discharge sewerage water as well stom water from surrounding colonies. That is why DSTP 
has been installed to treat this all sewerage water & dispos� it into waterbody after treatrment. 

In view of above, it is again requested that to carry out further necessary rejuvenation 
development works for maintaining the water body's cleanliness as well as quality 
parameters as per NGT guidelines as per MoU and also divert full water of drainnallah into 
DSTP so that further no sewerage waler of drain/nallah falls dirctly into water body & only 
reated water should be falls in the water body through DSTP henceforh bio ecological cycle 
of the said waterbody can be maintained. 

(Er. Pushpendra K Rinar Sharma) 
EXECUTIVE ENGINEER/HCD-44DDA 
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Delhi Jal Board 

No.: DJB/EEWB)-\/2024/ 
To 

DELHIJAL BOARD: GOVT, OF N.C.T. OF DELHT 
OFFICE OF THE EXECUTIVE ENGINEER (WEB)-I 

ROOM NO.-25, B-BUILDING, 
JHANDEWALAN, KAROL BAGH 

The In-charge, CMC-1 
Delhi Pollution Control Committee, 
Department of Environment, GNTCD 
2nd Floor, C-Block, Vikas Bhawan-Il, 
Upper Bela Road, 

NEW DELHI: -110005 
E-Mail: djbwaterbody@gmail.com 

124o 

Civil Lines, Delhi-110054 

Kind attention: Dr. B.M.S. Reddy (Sr. Environmental Engineer) 
Subject: Compliance of Order of Hon'ble NGT dated 29.01.2024 on 0.A. no. 737/2023 

titled as "Amit Aggarwal Vs DDA & Ors". 

Ref. no.: Your Letter addressed to CEO DJB vide no. DPCC/(10)/(10)/(11)/Leg. 
24/157-158 dated 26.03.2024. 

This in reference to your letter dated 26.03.2024, it is hereby confirmed that the 
DSTP înst�lled by DJB in the Smriti Van park, Vasant Kunj for treatment of sewage/waste 

water is now functional after having carried out routine yearly maintenance. The necessary 
log bookrecord is also availabte at site. 

1- CE(WB) -

As vide letter bearing no. 57 dated 29.04.2024 issued by EE(HCD-4DDA about 
having taken up the work of in-situ ecological rejuvenation/Bio-remediation of the water 
body' and as such DJB has no role in the matters related to Machhali wala Talab 
maintenance. 

2: S.E.(WB) 

Dated: 14.05.2024 

In case of any proposed site visit, it is requested to share the detail in advance. 

Copy for kínd Inform�tion to: 

6. Office copy 
SAE-IIl: To pursue 

-Sd 
R.K. Bansal 

3. Dir. Hort., DDA, South East: 15th Floor, Vikas Minar, New Delhi-110002, Email id: 
dirhortsouth@dda.org.in 

Ex. Engineer (WB)-l 

4. The Executive Engineer/HCD-4/DDA, Nehru Place, New Delhi-110019, Email d: 
eehcd4dda@gmail.com 

28 
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Delhi Jal Board 

No.: DJB/EE(WB)-1/2024/ 12 45 
To 

The Executive Engineer/HCD-4/DDA, 
Nehru Place, New Delhi-110019 
Email id:- eehcd4dda@gmail.com 

DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI 
OFFICE OF THE EXECUTIVE ENGINEER (WB)-! 

ROOM N0.-25, B-BUILDING, 
JHANDEWALAN, KAROL BAGH 

NEW DELHI: -110005 
E-Mall: 

Ref. no.: Your Letter no. 84 dated 09.05.2024. 

Subject: Removal of Floating material from Machhali wala pond and STP plant in 
Smriti Van Park Mehrauli to control mosquito breeding. 

maintenance. 

The contents of your above referred letter are denied in respect of alleged non 
execution of work by DJB till 09.05.2024. The DSTP has been made functional after routine 

As already intimated by you about ongoing work of cleaning/Bio-remediation in the 
pond, DJB shall not carry out any work within the pond. 

The matter may please be treated as MOST URGENT. 

The date & time for inspection still needs to be intimated by DDA on priority to 
facilitate handing over of DSTP to DDA ana it is hoped that necessary action in right earnest 

shall be done by all concerned. DPCCbas also been intimated on above lines. 

Copy for kind information to: 
1. CE(WBJ 

29 

Dated: 14.05.2024 

2. S.E.(WB) 

5. Office copy 

sd 
RK. Bansal 

Ex. Engineer (WB)-I 

3. Dir. Hort DDA, South East: 15th Floor, Vikas Minar, New Delhi-110002, Email id: 
dírhortsouth@dda.orgin 

AAE-H:To pursue 

Ex. Enginet( 
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Dlh ja Board 

ROON, 0.-2",LUILD" 

NDEWALAnOLBAG!i 

DJe EE(WB/20, |729 

The Executive Engineer/liCD-4/D0:, 
Nehiu Place, New Delhi-110019 

Email id: eehcd4dda@gmail.com 

Date d: 23 O8 292+ 

Subject: Compliance of Hon'ble NGT order dated 03.07.2024 in OA No. 737/2022 titled as "Amit Aggarwal Vs DDA & ors. 

Ref. no.: Letter bearing no. 331 dated 14.08.2024 issued by EE (Hort.) Civil division-4, 
DDA to undersigned. 

After having gone through the contents of the above mentione£ letter, it is 

requested to kindly share the filed affidavit by DDA as mentioned in the issued order dated 
03.07.2024 by the NGT bench. This information is required on top priority as from the 
mere reading of the said order wherein it has been recorded at para no. 07, "Some electrical 

tid mechanical components require maintenance, change of such equipment is in progress. It 
1s not disclosed as to what is the effect of those shortcomings in the STP on its performance." 

However, it is a matter of record that no such information related to the 

maintenance of components related to the DJB installed DSTP had been given by DjB 
ta the DDA and as such there seems to be some confusion.. 

It is also pertinent to mention that on account of ongoing work of cleaning/Bio 

remediaticn in the pond by DDA, DJB shall not carry out any work within the pond to avoid 

any duplicity and to ensure that due to the continuity of the ongoing remediation process 
by DDA, the realized gains may not be lost. As such there is no point in shifting the onus of 

Lake Remediation to DJB on the pretext of signed MoU and no further correspondence shall 

be entertained in this regard. 

It is regretted that the process for taking over the installed DSTP by DDA is still 

pending despite vigorous persuasion by DJB vide various letters no. i.e. 1002 dated 
12.04.2024. 122 dated 19.04.2024, 1107 dated 01.05.2024, 1235 dated 14.05.2024 etc It 
is hoped that requisite necessary action in right earnest shall be carried out by DDA to take 
over the installed DSTP. 

The matter may please be treated as MOST URGENT. 

-sd 
R.K. Bansal 

Cx. Engineer (WB) I 
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Ta DICCqORINUunga 643-645 

DELHI r0LL|TON (ONTROL, COMMTEE 
DEPARTMENT OF ENVIRONMENT 

(GOVT, OF NCT OF DELIII) 
2 FLOOR, C-BLOCK, VIKAS BHAWAN-II, 

UPPER BELA ROAD. CIVIL LINES DELHI-54 
(Msit us at website : htto:doce.delhigor.aisin) 

1. The VkeChairaan, 

Sir, 

Delhi Devekopment Authority. 
Vis Sadan, INA, 
New DehË - 110023. 

2. The Member(Water, 
Delhi Jal Board, 

AlERE- A.8 

Virunalaya Ph-il, handewalan, 
Karol Bach, New Delhi-110005. 

LIFE 3) 
etye for 

Ervironmn 

Sub.: Compliasce of Hoa'ble NGT erder dated 08.072024 ia OA No., 737/2022 itled as "Amit Aaal Vs. DDA & ors" 

Dale:28- o 8-102y 

This bas reference to the order dated 08.07.2024 pased by Hon'bie NGT in OA NO. 7372022 titled as "Amit Aggarwal Vs. DDA & ors. Vide this order, Hon'ble NGT drecta DDA nd DPCC to file a fresh report with the details of STP along with the analysis report of treated effluent from the STP and the water quality analysis report of the Macchli Talab at Smri Van, Vasant Kunj. 

Encd: Analysis Reports 

In view of the above a joint visit ws caried out on 24.7.2024 comprising of concened officials from DJB, DDA and DPCC to caTy out the inspection for geting the details of STP Dd collecting samples for analysis so that status report can be filed before Hon'ble NGT. DPCC water lab has nalysed the samples of inletvoutlet of STP nd pond water (Reports aclosed). As per the Analysis report of oudet of STP, it is cler that the parneters tmely TSS, BOD nd TSS re not meeting the standards preseribed for STP, which indicates inoroper operntion of the STP. Furher, Dissolved Oy en and Ammonicl Nitrogen of pood ater are Dot meeting he precribed standards s pe he Anslysis report despite of foctiooal STP conpering the nocms prescribed by the CPCB for Propeatloa of Wid Lft end Paberie (Cas Dw o iy ciei) A1 he tine of iopection it w obecrved ht he ntetod ewe ws being dicecdy �nchergod into the pond through drain laid perallel to oulet ofSTP. This mi ht be one of he eMons of pond waer not mecing the prescribed sandard of Dissolved Oysen nd Ammonical Nitrogen. 
In vicw ol be bove you are requested to oRre intake of the wtewater fom the in in ch a quatity whch ca be treated in the STP, conforning to the norms aid dowe before iscoee ig ito e pond No ntrested wstewter shll bo dichrd iato the pond throuh byepes draia s chserved during the pecion. Furdher, you an roqucsted to rect the concerned to e meures to bring the quality of he water in the pond to a level wberetn the aquatic lik vives. 

Lcharg, cMCII 
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Roeult No-DPcCWIDMlhc20242 |1So 

1.Name of Unl 

DELRI POLLUTION cONTROL COMMITTEL 

2 Semplng Locaton 
3.Date of nplng 
4. Samples coected by 
S. Control Meauros (f en) 
6. Neture ol Sample 

S. Na. 

1 

2 

7. Parameler enalyzed ond result 

Olnd Gree 

: 

I3 days t2rC] 

Parametan 

AnonlcalNirogen 

ANALYSA9 REPONT 

: Ott of STP 

VC Water boratory 

Dr. Randt Moilra 

STP (neallbd n the Smtd Van, Vsant Kun) 

24.072024 

: DPCC ub 

Total Suapended Solds (TSS) 

Blo-Chemical Cxygen Demand (B0D) 

STP 

Grab 

Chancl Oygen Demend (CO0) 

Oeoted Phophe 

73 

304 

120 

183 

403 

125 

163 

STP 

Outet 

7 

42 

2.6 

25 

E 

1. 

Datad: 3101|2024 

Proecrbed 
Stndard 

6.5-0.0 

10.0 

10.0 

10.0 

50.0 

20 

Shalu 

SSWAnelyeSLA 

cs 

32 
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Resut No- DPCCNOMecy2024/2 9 

1. Name & Add. unt 
2 Dele of sampfing 

$. No, 

2 

DST.RT POLLUTION CONTROL COMMITTER (nmt 

3. 

3. Perameter analyzed and resu: 

4. 

5 

7 

CT.09h Dor, ST 
Rare Cola, DM 110G 

: 24.072024 
M.P. Greon Area Smti Van Pond, Vasant Kunj CMachhll Talab") 

Parameter 

pH 

ANALYSIS REPORT 

Dissoved Oxygen 

Total Suspended Solids (T3S) 

Ol end Greese 

Blo-Chemical Ooan Demand (BOD) 

Chemical Ooeyen Demend (coD) 

Ammonlcogen sN 

VC WAsnjtra 

Dissolved Phosphte 

Concentration 

7.5 

NF 

144 

11.2 

76 

140 

6.4 

Dated: 

3.1 

Propagation of Wild Ife 
and Fisheries 

(Class-D Water Qualilty 
Criteria) 

6.5-8.5 

E 

1.2 mgl or ees 

SSNAnaysLA 

33 
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Dellhi lal Board 

DULHI|AL EOAD: GOVT. OTNC.LLi 
OITICL OF THE EXECUIIVi. ENGINI. (iVE} 

ROOM NO-25, B-BUILDING, 
JHANDEVALAN, KAROI. BAGE 

No: DIB/EE(VE) \/2024/|88 ? 

The Executive Engineer/HCT)41|)A, 

NEW DLU: -110005 

F-Mail: djbwaterbodyngmail.cen 

Nehru lace, New Delhi -1 10019 
Email id:- cehcd4dda îgmail.com 

Subject: Regarding Construction of baffle wall in drain to stop/minimize the dirert dirin ! 

untreated sewagc into the water body at Smriti Van Park, Vasant Kunj. 

It is regTetted that the unilateral decision by DDA to construct a baffle wall in the drain ha: 

resulted in the further deterioration of the already weak inlet chamber owned by DD¢ alorg with 

spilae of noming sewage due to overflowing drain and inlet chamtber. 

A1NEGRE- A,9 

Due to the inflow of sewage much beyond the installed capacity of 1100 KLD of the DJe 

wTed DSTP, the performance of various units have been adversely affected due to change in the 

detenton period resulting in poor quality of treated effluent. The overflowing sump of installed 

DSTP has resulted in sporadic occurrence of unhygienic conditions near the DSTP. 

Copy for kind information to: 

1. CE(WE 

it is evident that the sewage from the nearby existing multi storey buildings located adjacent 

to the Smriti Van is flowing into the pond. However, the installed DSTP was meant to treat storm 

water drainage only. As the land in which the above-mentioned buildings are located is owned by 

DDA and the South-Central, Mehrauli ridge area is also located nearby. DDA has to decide about 

fezsibilitr of provision of sewer services to these residents as deemed fit as per the merits of the case. 

Tl ther, the sewage which is flowing into the Smriti Van Park and was earlier terminating into the 

Machhali Talab needs to be diverted away from the park by DDA on accournt of it being the owner cf 

ie land. 

3 EE(/M) WB 

It is requested to do needful and share the timelines within aweek as ��A shall be solei: 

responsible for the overflowing sewage and poor quality of treated effluent. The matter may pleasse be 

treated as Most Usgent as the next date of hearing of the NGT Court Case in O.A No. - 737 (I.A No. 

93/2023) is 22.11.2024. 

5. Office Copy 

W 

D, t |8,10.2024 

/2fo 
t |HI JAL BO/) 

EE (WBI 
Diary No.31 
Date..2Ls24 

-sd 
R. K. Bansal 

Ex. Engineer (WB)-I 

Ex. Engine¿r (WB)-1 

4. AEI 
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Delhi Jal Board 

DELHJAL BOARD: GOVT. OF N.C.T. OF DELHI 
OFFICE OF THE CHIEF ENGINEER (WB) 

ROOM NO. 501, VARUNALAYA PHASE II, 
JHANDEWALAN, NEW DEL.|1: 110005 

No.: D]B/CE(WB)/2024/ 2No to 99 

The CE(HQ & QAC). DDA 
Nodal Officor, Water Bodlies 
E-3, Ground Floor, INA, Vikas hadan, 

New Delhi-1 10023 

AANevoRE A, lo 

Email: cehq@dda.org.n 

3S 

Dated 30 10 202. 

Subject: Regarding return of water bodies to DDA for which NOC for rejuvenation 

had been granted to DJB by DDA. 

It is hereby intimated that subsequent to approval of the competent authorit. 

the whole lot of water bodies which have becn reiuvenated/proposel to be rejuvenated 

is returned to DDA for further necessary action. 

This list enclosed hereby as Annexure -'A' consists of water bodies which have 

been rejuvenated along with a few water bodies where rejuvenation exercIse had not 

been successful due to one or another reason. 

till date for water body rejuvenation under AMRUT 2.0. 

The annexure- "B' is the list of the water bodies owned by DDA which DJB had 

proposed to rejuvenate under AMRUT 2.0 scheme and the same had been approvet 

under this scheme. As such, these water bodies stands handed over to DDA with 

immediate effect. It is pertinent to mention that the decision to hand over the water 

bodies under AMRUT 2.0 scheme propOsed to be undertaken by DJB to respective 

water body owning department had been taken during the neeting dated 28.08 2024 

Chaired by the then Chief Secretary. DJB shall also surrendering the rveived tunds 

For the water bodies considered in annexure -A", it is requested to intimate the 

details of the concerned officials of DDA, water body wise, to whom these have to be 

handed over. It is pertinent tO mention that the ongoing Q&NM contract of these water 

bodies is expiring shortly and hence this handing and taking 0ver exercise needs to be 

completed not later than J 1 November. 2024. 1he water body at s. no. 33&2 i Rani 
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Khera & Jafarpur Kalan stands handed over with immediate effect since these Wa'i 

bodies are not functional because floating ratter plants are not Surviving due to hioh 

TDS values. In the rejuvenated water bodies, DDA also needs tO apply for an electrie 

Connection whose curront details have been mentioned in annexure 'A' for ready 

reference. 

Encl.:- As above. 

Copy for kind information to: 
1. PS to CEO, DJB 
2. PS to VC, DDA 

3. CEN (Water) 

Wing, Delhi Secretariat, New Delhi-110001. 

5. SE(WB) 

36 

4. The Mission Director (UD), AMRUT 2.0, Govt. of NCT of Delhi, gth level, C 

6. EE (WB)-I:- To pursue & report 
7. EE (E&M) WB: - To prepare inventory of the water bodies. 

&Office Copy 

-sd 
R.K. Lakhera 

Chief Engineer (WB) 

Chief Engineer (WB) 

y 
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2 

3 

S 

24 

7 

11 

|12 

15 

13 

Revenue 
Dstrikt 

Central 

Central 

New De 

North 

North 

North 

10 North West 

North 

North 

South 

South 

South 

14 South West 

South West 

16 Soh West 

Not Wst 325 

Wet 

West 

West 

21 South West Gos 

West 

North 

17 South West 

18Souch West 

19 South West 613 

20South West 837 

32 Noh West 

G.No. 

991 

915 

32 North Wes 335 

33 North West 394 

South West 669 

NA 

161 

155 

200 

71 

205 

209 

3 

SS 

620 

636 

611 

604 

Water Body 

Burari (4) & 
Kamalpur Majra 

Burari (d) 
Burari (4) & 

Kamalpur Majra 

Burari (a) 
TodYpur 

tbrahimpur (a) 

Slraspur (a) 

Nanal Thakran 

Nangli puna 

Karala(a) 

Mohd. Pur Maijri 
(c) 

Mehrauh 

(kishangarh) 
Sanjay Van 

Dera Mandi (Y) 

Snriti Van 

Jalarpur Kalan-1 

Daulat pur 

Dhool Siras (a) 

Chhawala 

Bindaour 

Chhawala 

Tajpur Khurd 

Chhawla (B) 

Mundla (c) 

230 Snoth 

29South West 38 Mtraon-2 

Nandoi Jat (A) 

Neetwal (b) 

30 North 205 Nanal Thakran (c) 

Thai Kalan (d) 

Tkari Kalan () 

Mastsal (party) 

Ladoy 

Ghewara 

Rani khera (C) 

Jatarour Kalan-2 

Land 

Ownership 

0DA 

DOA 

DDA 

DDA 

DOA 

DDA 

DDA 

DDA 

DOA 

DDA 

DDA 

DDA 

DOA 

DDA 

DDA 

DDA 

DDA 

DOA 

DDA 

DDA 

DDA 

DOA 

DOA 

DOA 

D0A 

DOA 

DDA 

DOA 

LIST OF WATER BODIES BEING DEALT BY DJB 

Khassa No./Arees 

193/2 (08- 11) & 
150 (07-13) Total 

area (16-04) 

149 (12-15 
as per kathonl 

114 |-13) 

113/2(3-10) 

$34, 535 (12-13) 

162 (14-10) 

1 (14-12) 03(9-15) 
totale(24-07) 

48min (3-11.1/2) 

$S/27 (01-10) 

18/26 (13-8) 

Sanjay Van (Near 
Neela Hauz) 

444(19-13" 
661, 662, 663, 
664, 689, 690, 

691, 692, 697 to 
700 min. 

896(7-16) 

61(06-12) 

72/2 (8-9) 

199(14-17) 

605(12-17) 

215 (12-8) 

33(18-16), 34{015) 
total aea 

192(5-15) 

la)126 (old 61/14/3)| 
(&12) 

86/08-11) 

481(04-01) 
4Amin(6- 14-/2) 

1213(0-3) 
SS/13(4- 14)14(2 
9)16(4- 10)1716 

2)18(5- & total=(22 
19) 

190/1 (16-5) 

(a) 99(36-4) 

(a),48(-45) 
9/3 (2-16) 4404-16)} 

7(04- 16) (04-16) 
total (17-04) 

77/22/3, 23/2, 
24/1 (10-0) 

212(11-13) 

(c95 (2-04) 
96/0-19) total 

area (3-03) 

473(6-1) 

Latitude 

2845'21.93'N 

26'45'23.06"N 

28)7 334'N 

20°4631.68"N 

28°48'3.01"N 

2845'42.07"N 

28* 40' 25.925" N 

28°46 17.44"N 

2844'11.08*N 

28 43' 38.317" N 

28*31'12.97"N 

28°267.23"N 

28 30' 57. 1" N 

28*35'23.S1"N 

28*32'35.78N 

28°33'16. 73"N 

2833'47 81"N 

28°3641.90"N 

28°33'54.23*N 

28*34'37. 13*N 

28 33 52.S40" N 

29°30°46.68"N 

28 40'S.28N 

28*4058.97"N 

28 4048.,62"N 

28°37°48.72"N 

28°41'2.72N 

28° AN S1.345 

28*26'27.71"N 

28° 48 3.196 N 

28° 44' 11.470" N 

28° 41' 52.567" N 

28°42133.211"N 

28*3529.04"N 

Longitude 

7711'28.86"E 

7711'45 66*E 

17°09.572'E 

1G4.53"E 

771052.63'E 

77°T6.73E 

770 35.644" E 

7739.01"E 

772'36.07"E 

772' 24.195 E 

77*9'42. 79"E 

771°45.39*E 

77° 10' 15.4 ¬ 

10 15.4"E 

76520.19"E 

771'56.04 E 

770'30.00*E 

774'25.28"E 

77016.5s"E 

77047.46E 

77° 0 7.603" E 

77°163.27E 

76"5847 64E 

765825.01"E 

265758.9°E 

7J'0.O6E 

771'42.92*E 

77 4'9.449 E 

7656'59.73E 

77°ß9.626" E 

76° 59 S0.347 E 

76* 59 09.661" E 

77881"E 

7655'5.53"E 

Treatment 

Technolog/ 
Molding Capacity 

Flnating Rater 

Phytorid, 400KLD 

Phytornd, 55OKLO 

Phytorid, 150KLD 

Phytorid, 300KLD 

Phytorid, 300KLD 

Phytorld, 400KLD 

Phytorid, 150KLD 

Phytorid, 150KLD 

Phytor1d, 750KLD 

Floating Rafter 

Phytorid, 400KLD 

Phytorid. 1100KLD 

Float1ng Rafer 

Phytorid, 150KLO 

Phytorid, 150KLO 

Phytorid, 300KLO 

Phytorid, 300KLD 

Phytorrd, 300KLD 

Phytorid, SsOKLO 

Phytonid, 300KLD 

Flnating Raher 

Phytorid, 150KLD 

Phytorid. 300KLD 

Phtorid, 1s0KLD 

Phytond, 400XLD 

Phytond, 300KLD 

Phyorid, 75OKLO 

Phytorid, 400KLO 

Eco-Biota l Forced 

Aeration 

Eco-Biota & Forced 

Aeration 

Eco-Biota & Forced 
Aeration 

Float1ng Raker 

Floating Rafter 

Enisting 
electric koad 

(VA) 

11 

11 

10 

11 

11 

11 

0 

11 

25 

25 

11 

11 

3S 

11 

11 

15 

11 

11 

11 

23 

11 

10 

Annexure-'A 

Site Issues 

not woung 
Roturned to D0A 

loalon yslern 

581


